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13.55 lin. 
DEMANDS FOR QRANTS, 1973-74--

C07Itd. 
MINISTRY OF ltmVIlTRLU. DKvI:Iat-
M&HT AND DKPAIlTMD/T or 8c:D:Rcc 

AND TEcJUroLOGY_td. 

MR. DEPUTY -SPEAKER: Now we 
shall take up fUrther consideration on 
the Demands for Grants under the 
control of the Ministries of Ind\l.ltrial 
Development and Science and Tecll-
nology. 

Shri Jagannath Rao will continue 
his speech. 

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Deputy-Speaker, Sir, I 
was speaking about the growth of 
monopoly. The M.R.T.P. Act seeks to 
curb the growth of the monopollatic 
power. This Act, as I said, is defec-
tive and it needs amendment. Tberp. 
is Section 27 in the Act which ~ 
that the Central Government call, if 
it is satisfied, call upon the large . 
houses to shed their interest in cer-
tain companies UDder their control . 
There are three types of expanaions. 
i.e., where an indUitry acqu1rel in-. 
terest ip another indUItrY which PJ'O-
duces the same product, that 11, cat-



2119 D.G. Min. of CHAITRA 12, 1895 (SAKA) Ind. Dev. &: Deptt. of Sc. 290 
and Tech. 

led vertical expansion; there is ano-
ther type of expansion which ex-
pands horizontally. This tries to ~

quire companies/firms which manufac-
ture spares and services which are 
uliused by this company, the thiro 
type of expansion by the large houses 
is called ·conglomeration'. They ac-
qUill' the lIldustry whIch is not con-
nected with the industry which they 
are running. These are the types of 
things. Each conglomerate could be 
dllcrsifled and ditfused so that the 
large houses could be reduced in their 
size. The report does not give us an 
idea about the investment made by 
th0 large houses in the core and henvy 
sectors a, a result of the licensinl 
policy amendment made in February 
1970. We want to know the invest-
ment made from February 1970 to 
February 1973 and also the invest-
ment made by the medium and small 
industries. That would give an idea 
nf the invc,tmcnt climate in the coun-
try. 

Lanc" houses ha\'c heen 
thc medium houses hitherto 

financing 
because 

they ~  manufacturing the ancilla-
ries used by them. :-;ow that barri-
cad", h;\\'c hpen thrown around ~ 

houses. they haVe stopped financing 
the medium induslries and so the me-
dium indmtrips are in difficulties 
Government shoul:! see that medium 
and small industries are helped to 
come up so that they would check 
the growth of large houses. 

The small scale sector has done a 
good job. Its production has gone up 
and it is exporting also. Still it is 
facing some difficulties. We have no 
dc'lnit!' data about the number ·of 
small-scale units in the various re-
Ilions of the country and also indus-
trywise. If this data is available. it 
would be easy for the Development 
Commissioner to supply the essential 
raw mllterlals to them. Now they 
are facing difficulties in this regRrd 
and this should be looked into. The 
latest technological developments also 
~  be made available to the small-
srale se('tor so that their preducfs 

could be improved in quality and they 
can have a good export market. 

For starting industries in baCkward 
areas, some mcentives have been given 
but no laree 01' medlum house. have 
so far set Ull any indUstry in those 

~  So, it is the duly of the Gov-
ernment to set up at least one medium 
industry at a certain focal point in 
every backward district, so that small-
scale units can come UP to supply 
ancillaries and thus rural employment 
would be generated. 

Research and develollment is an 
important item because the ji!rowth of 
an industry depends on the latest tech-
nological and sCIentific developmen.s. 
NRDC was started in 1954. In these 
20 years, its performance is not very 
commendable. The inventions and 
processes discovered by this institution 
have not been llut to commercial use. 
Only 200 and odd have been put to 
commercial use and the value of pro-
duction using these processes is only 
Rs. 43 crores. The foreil:m exchange 
conservation was only Rs. 33 croces. 
There should be proper coordination 
between NRDC, CSIR. regional labora-
tories, private industry, laboratories 
of universities, etc., so that there may 
be a coordinated approach to sort oui 
problems facing the industries and any 
new process that is invented could be 
immediately put to commercial use. 
Thi$ would also obviate duplication. A 
private industry may be doing re-
search in a particular field and some 
other organisation like NRDC or CSIR 
may also be doing research in the 
same field. This dUlllication will be 
avoided if there is coordination be+-
ween these aAencies. 

14 hrs. 

Then comes the Question of produc-
tivity In Industry. The National Pro-
ductivity Council was started in 1958. 
I was a member of this Council for 
the period 1958-60. It has been send-
Ing officers from iovernment and the 
private sector for tralnini abroad in 
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various technical fields. 1 do not know 
whether these officers after trainina 
are being utilized in the posts for 
which they are being trained. 

Productivity is the ratio between 
input ,llld output. The input being the 
same if the output is larger, there is 

~  To attain productivity 
two things are essential, namely, 
modern equipment and educated work-
ers. If these two things are there, 
thev ace bound to produce more goods 
for' the same inputs and there will be 
product,vity. Today, in th,s 8J1!e of 
science and technoloaY, unless we take 
advantage of the latest advances in 
these fields. it is not possible to com· 
pete in the international market. Now 
a separate department has been form-
ed under the able guidance of the 
Minister. it is hoped that greater co-
ordination will be achieved in this 
field and we will have the lalest tecb-
nological developml'nts for our use. 

I find from the Report that out of 
511 applications received fo: foreign 
collaboration. 257 have been sanction· 
ed and 36 of them are for foreign 
investments. I do not see any reason 
why foreign investments should be al· 
lowed even today. I am dad that in 
other cases they have been purcbased 
on payment of royalty and then sold 
to local industries. When we are talk-
ing Of self-reliance, a time may cOrPI' 
soon when we will use only our own 
technology and our own raw materials 
Until then sell-reliance is a !ar off 
cry. 

Therefore, the private sector should 
be called upon to invest a certain por-
tlon of its profits on research and 
development, if necessary even by law, 
It should be made obUgatory. The pri-
vate sector should not always think 
only of profit, it Ahould realise its 

~  to the society and view 
profit from that anale. Then only the 
private rector can justify Its existence. 
Both the public and private aectorl 
are two sides of the coin. Tbe private 
sector cannot exist al It likes, It must 
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function within the framework ot the 
Industrial Policy Resolution and the 
plans which are evolved from time to 
time by Parliament. This Ministry 
should be vigilant enough to see that 
the private sector fulfils its role. Then 
only there will be orderly develop. 
ment of industry. 

The malad.v of the public sector 
today is that it has not expanded ns 
much as it ~  have done. The 
Inclustr:al Policy Resolution of 1956 
gi\'es a mnjor role to the pu l,lic sector 
in the fi!'ld of ~  GO\'ernment 
can enter not only the industries re-
served in Schedule A but in Schedule 
B nnd also in ol'ler sectors. In 1966 
the investment of thp publl(' sedor was 
only 10 per ('('nl in the l'I,rpr.r<Jh' ,('('-
tor and nnw it is 51 per cent. Still, 
th!' desired results are not being 
achiev!'d. So. th!' public se<>tor should 
playa \'itnl role. ~ 1  in the field 
of basic intiustri!". so that it can reach 
th!' ('ommc:nrl'n;: hpic:ht,· ~ lc-w! thl' 
economy <Jnd the country to prosperity. 

SHRI :\1. KAL YANASliNDARAM 
(Tiruchirapalli): Mr. Deputy-Speaker. 
Sir. the I!ou,e is \'<'T\' much concerned 
with he \, a.v in wh;("h tll" bil! indus-
trial houses have sought to strenglhen 
themselves during the year 1971-i2. 
The latl'''! poLcy :,nnouncement waf, 
made on the 2nd February. 1973. It 
was stated that they want to stnnd bv 
the 19';6 Resolution and it is Intended 
to achieve growth with social justice. 
But whnt are th" facts and figures? I 
repl:: n::ly on the economic analy,:is 
made by th" Economic Times. This is 
a journal belonging to one of the big 
Industrial houses Of our country. The 
assets of 201 companies increased from 
Rs. 4247.4 croces in 1970-71 to Rs. 4597.3 
crores in 1971-72. i.e. a growth of 8.1 
per cent over the year 1970-71. Simi-
larly. sales turn over has gone from 
Rs. 3981.7 crores to Rs. 4443.2 crore ....... 
l.e. growth of 11 per cent. Gross profis 
and distributed prOfits have also reo 
glstered a sharp Increase, In 1970-71. 
the aRseb required were of RI. 15 
crore, to gain a place amonll the top 
101. In 1971-72 It required 21 crares 
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to get a rank in the top 101 companies. 
I am only referring to the private &ec-
tor. The analysis given in a paper 
like The Economic Times convincing-
ly shows how the bll( monopoly houses 
have grown in the past two years, i.e. 
i970-71 and 1971-72. Of these 101 
companies, two uill industrial houses 
viz., Tatas and Birlas as usual, have 
10 top concerns. Tatas total assets 
during the last two years have grown 
to Rs. 850 crores. Similarly, Birlas 
concerns have grown to RS. 800 crores 
in 1972. What do these figures show? 
Do these figures show that the Govern-
ment have taken vigorous steps to 
curb the concentration of economic 
power in the hands of the monopoly 

~  or are the Government slid-
ing back and making concession after 
concession to these houses? The latest 
inctustrial licencing policy is a sur-
render to the monopoly houses. The 
policy statement has listed about In 
class", of industries. The number 
se<>ms to be small but the sub-division 
-a1] tnken together-almost all the 
lnrlustries are thrown open to these 
big houses. In spite of the fact that 
the Government have eiven assurance 
that they will rlo every thin):! to curb 
the monopolies. nothing has been done. 
On the contrary. the Government is 
retr('ating and surrendering themselves 
to th(' monopolies. 

Similarly. in the case of collabora-
tion with foreign monopolies also, 
there is a spurt during 1970-71 and 
1971-72. Why these monopolies, both 
foreign and Indian. should combine 
together and try to exploi t this coun-
try? Why should the Government go 
on giving ~  after concession 
to them? They have enacted the 
Monopolies Restrictive Trade Practices 
Act. The Commission has also been 
appOinted. We do not know what 
action has been taken We do not 
know how this Act, the credit policy 
of public financial institutions. the 
Industrial licensing policy, have operat-
ed. whether they have heen operated 
to curb the monopOlies or to help the 
monopolies. I am sorry to saY" that 
these have been operated In a way to 
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help the growth of monopoly housel 
at the cost of small-scale industries 
and cooperatives. Small-scale indus-
tries. cooperative sector, whether in 
private sector or in public sector, are 
suffering for want of raw materials 
and fmancial assistance. That is the 
position. 

What ~ the Government going to 
do? Unless they take over the mono-
poly houses, the crisis that the country 
is faced with cannot be overcome. If 
we go on makinll appeasement to the 
monopolies, the crisis will becume 

~  Even day before yesterday, the 
Prime Minister's speech before the in· 
dustrialists of the country was that 
the Government is bowing before them 
with an apology saying, the private 
sector will not. be abolished. the pri-
vate sector will be allowed to play its 
role etc. What does it mean? Why 

~  they be so apologetic to these 
people who have looted this country. 
have fleeced the workers, peasants and 
consumers during the last 25 years and 
have amassed such buge assets. Why 
should the Prime Minister and the 
Industries Minister become so apolo-
getic to these people? It is an insult 
to the common man. 

This requires very serious considera-
tion on the part of the Government. I 
do not say that the pu blic sector has 
been neglected. It is there. Thanks to 
the workers. not because of the offi-
('ers. The workers' cooperation is not. 
sought for: the ~ are provoked. 
If yoU speak of less proouction in the 
public sector. don't blame the workers. 
The poli('y of the Government in run-
ning the publiC' sector undertakings 
should be examined. Their attitude 
towarrls tracte union workers is par-
tisan and politically-motivnted The 
whole matter is now under discussion 
bE'tween the officers of thE' public ~  

undertakings and the trade union cen-
tres in the country. If anybody is 
interested to know the r('Bion. let them 
go through the discussions and pro-
ceerllngs of the seminar. As a result 
of these seminars and discussions. ~  

us hope that something will come out 
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in order to ensure participation of the 
workers in the management of fbe 
public sector undertakings so that they 
can play their role elfectl \'ely. 

In spi te of the industrial growth 
C'iaimed by the Ministry in its Annual 
Report. some of the vital aoods are 
in scarcity. Specially. consumer lIood5 
industries are not working to their 
l·apacity. Perhaps. the monopolists 
who afe having their hold on these 
industries want to create artltlcial 
scaci!y so that the prices can be shot 
up. 

Take for instance. the cement indus-
try. What is the price of cement" 
Agriculture. industry and all our pro-
ject;; ar" .mITering. OnE' hag of cement 
costs ~  :lo. that too in black-market. 
The cement which is allotted to the 
projec·ts of the Government 2DeS to 
the black-market. The construction 
proi!'C'ts. whether the.,' are by the 
CE'ntral Government or b\' the State 
GO\·ernments. are running ~ great risk. 
The cement which is allotted for these 

~ is not being utiliSed and it 
i, going to the black-market. The 

~ shOUld tell us as to whether 
the scarcity is artificial or real and 
what is happening in the cement Indus-
try. The cement industr.v has grown 
ann its production has increased. But. 
why there is a blaCk-market in the 
cement industry? 

At this critical time. the workers in 
the cement industry are also discon-
tented. Last year. in October, I think 
th!."re was a general strike in the 
cement industry all over the country. 
Tb" Minister of Industrial Develop-
ment who met the representatives of 
the workers. promised that tneir de-
mands will be discussed and settled 
through bipartite negotiations before 
th!! 3151 December. Now. we are in 
April. You may say that the report 
of the Third Pay Commission was ex-
pected. The ThIrd Pay Commission 
~  nothing to do with these demands. 

Th"se are not covered by the Third 
Pay Commission. There should not 
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have been so mucb delay. Nothing has 
been done by the Minister to imple-
ment the promise which he has made 
at the time of the general strike In the 
~  industry. I wish he should, 

at least now. before it is too late, take 
some prompt action to call the repre-
sentatives of aU the trade unions and 
~  the dIspute throul!h negotia-
tions. 

Some of the public sector under-
takings have been trBnsferrE'd to the 
Ministry of Heavy Industry. One of 
the things which has come to my 
notice. is about the National Indus-
trial 'Ot>\'elOllment COrtloration. When 
It was started. it was meant to func-
tion as an Industrial ~  that the 
Corporation ~  woulrl run morE' 
inrtustries etc. But. now. 1 am told 
we know also from the reports of the 
Public Undertakings that It Is redured 
to a consultancy orlfanisation. Why 
there shoulrl be such an organisation 
only for the purpose of rloinll consul-
tlmc\' work" What is the scone of 
that' organi5ation? Again, I am told 
thllt against the Managing Director of 
NIDC. there w¥s a charlZe made bv the 
Public Unrlertakinl!S Committee of this 
House and t'lis matter was also 
referred to the Committee of Privll-
egps. How is it that no action has 
hE'en ~ He still continues to be 
the Managin,! Director of NIDC and is 
llent to ~ respectable assignments. 
Why should such a favouritism be 
shown to a person who was charged 
by the Public Undertakings Committee 
that he misled the Committee hy glv-
Inll WTong Information? That amount-
ed to ("otempt of the Committee it-
self. If this is the respect which the 

~  shows to the Publlc Uncler-
takings Committee. then what useful 
purpose will be served by the Com-
mIttees Of this House? 

lCo2. Jan. 
[SIIRI K. N. TrwARY in the Chatr] 

Before I resume my seat, I want to 
may a Suggestion that the Govern· 
ment should clarify about the proposal 
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for joint sector. The joint !;ector iti 
operating in a dangerous way to brini 
some of these infiuenLal bill monopoly 
houses and ~  Government fund". 
public funds, tor their imProvement. 
1'1 Tamil Nadu, the Miruster may lJe 
personally aware. t'le Southern Petro· 
Chemical industry 1S one such industry 
who are a private concern and who 
are made use of. If this is the pur-

~  of the joint seclor. then the joint 
sector will be used only by monopoly 
hOllses. After he took char!!e of this 
portfolio. there has been a serious ap· 
prehension in the minds of small in-
dustrialists and in the minds of trade 
union leaders and the political parties 
who are interested in curbing the 
growth of monopoly and preventing 
concentration of wealth in a few hands. 
that the Minister is having a soft 
corner for big business houses and the 
policies are changing only to serve that 
purpose. He is open to that charge 
now. and it is for him to discharge 
his ohligations properly. I do not 
'.\'ant that he should carry out the sug-

~ of the Communist Party of 
India: th"y have th"ir own policies and 
programmes. ~ the ruling Party 
has its own programmes. Let him be 
faithful to the pronouncements made 
by the rUling Parly. That is my 
humble suggestion as a good. personal 
friend. 

There is another matter. In Tamil 
Nadu, the industrial development has 
come almost to a standstill. The In-
dustries Minister of Tam] Nadu goes 
on charging the Central Government 
that the requests for licences were not 
disposed of quickly. and the Minis11!r 
has not explained any of these charges 
to the public. I want to know how 
many applications for licences or 
letters of intent were made to the 
Union Government during the year 
1971-72 and how many were digposed 
of, and If there has been any delay. 
what is the cause of delay. 

SHRI D. D. DESAI (Kaira): Wpile 
supporting the Demands for Grants in 
respect of the Ministry of Industrial 

Development and the Department of 
Science and Technology, I congratulate 
1'1e hon. Minister for enu!lciating the 
industrial policy on 2nd February. 
J!J7:J. The policy provides 101' mixed 
~  and re-states the 1956 Reso-

lution on industrial lictonsm,L!. 

Socialism and totalitarianism cannot 
go ~  Some of our friends have 
been talking, in the name of socialism 
matters which are detrimental to the 

~  of the country. It is this 
sort of talk that has created certain 
confusion, uncertainties and certain 
psychological barriers have been creat-
ed in increasin£ production in the 

~  by settin£ up of new 
industries or operating the existing 
industries. We have seen that where 
such talks have been most. for example 
Il1 certain eastern parts of India, pro-
duction, employment. wealth genera-
tion. social life and practically every-
thing has suffered and lesg of confid-
ence has resulted in even non-estaU-
i,hment of new industries and shifting 
of establish!'d industries. I would ask 

~  people who indul,ge in there 
talks-to go throu"h the Directi\'e 
Principles of the -Constitution. The 
greatest harm. if any breach of direc-
tive principles which they do not even 
talk is creating is the non-implemen-
tation of prohibition. Givin£ up of 
the prohibition and certain other 
things whiCh are attached to our Con-
stitution's Directive Principles is harm-
ing far more. In the Directive Princi-
ples of the Constitution. nowhere any-
thing is stated to subvert the indus-
trial resolution of 1956 or any methodE 
which would result in dropping of pro-
duction and generation of savings. 
The generated savings form the capital 
and the capital is nothing else but 
money or savings retained by the 
generatol of wealth after paying the 
taxes. 

Therefore. I once aiain request the 
Government to be very firm and clear 
in its policy and I thank the Minister 
for having taken boldness in his hands 
and enunciated the policy. But I 
would request him not to allow this 
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policy to be subverted by any pressure 
that is being built up from outside the 
party or from within the Party. 

Now. as far as industrial production 
is t'oncerned. some of our friends have 
said that industrial produt'tion is not 
coming up. The demand is rising, the 
pnt'es are rising and the shortages are 
there and inflation is already very 
much ielt. Now, here, the key role is 
one of capital rather the sa\'in..:s and 
credit. On both these accounts we find 
that there is a dellnite squeeze. The 
(,";lltal which is generated or the sa\-
l!lgs which are generated are eetting 
les; with the result that the wealth 
procluded is less and therefore, the 
growth is reduced in the private sec-
tor. We must not forget that over 90 
per cent of the production and the 
GXP to-day is in the priVate sector. 
The Government is a debtor. the in· 
,lItutions, whether they be banks or 
insurance companies or public sector 
inriustries. are debtors and the money 
that is with them comes from the 
private savings and the Government is 
a trustee of these private savings which 
should be employed in a manner by 
which the savinis ienerate the maxi-
mum benefits for the people of India 
anrl I consider that the most produc-
tive Use should be in a plan or in an 
area where concrete developmental 
activities and outputs are involved. 

We have talked about the growth. 
This year, taking November figures 
into account, we have about 7.2 per 
cent growth and this is a load il'owth 
compared to the previous two years. 
I think the actions initiated by the 
present Minister and the previous one 
have resulted in this il'owth. But, at 
tbe same time, we should not forllet 
that the' \'Iholesala price index has gone 
up by 8.8 per cent. How much the 
growth can be attributed to the price 
increase is not clear from the figures 
because the f\gures of production some-
times appear in units like tonnes and 
sometimes they appear in rupees .Now. 
the rupee is 10ling its value and some-
times the figures in rupees are loaded 
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by several other factors. Therefore, 
we should have a uniform system in 
units of Quantities for evaluation of 
our own performance I would request 
the Hon. Minister to kindly consider' 
a few suggestions that I have made in 
a very friendly way and with a view 
to be rather constructi ve than to be 
criticai about it. 

We have heard in the caSe at growth 
a few impediments. I have mentioned 
about the savings. In the case of the 
companies the savin" the company 
makl's is the money left with the com-
pany after the taxes are paid; Dlus 
certain depreciation allowance. Now 
the depreciation allowance is not ade-
quate to cover the cost at replacement. 
We can easily see it. The develop-
~  rebate is 15 per cent for "orne 
Industries and 25 per cent for SOme 
others and this is replaced by the 
initial depreciation which is 20 per 
cent. We have seen during the last 10 
~  that the capital assets raw 
materials' cost alone ~ gone up to 
180 per cent and the labour cost has 
gone to over 200 per cent. In other 
words. the replacement cost of fI xed 
as!lets have doubled. Therefore the 
Hon. Minister should be read.v to' take 
over several sick industries because 
after the machinery lets worn out 
there is no adequate money left hy ~ 
with the ~  to replace such 
machinery. I would suggest strongly 
that the depreciation allowance mIght 
be on the pattern of what the Brltllh 
Government is providlnl durinJi1 the 
first year with the result that the 
units could immediately make con-
trat't. ror replacement of machinery. 
Sometimes we are talking about sick 
mills and Industries but we do not go 
behind the reasons and one of the 
important reasons Is withdrawal of 
the rash In the form of taxation and 
the money availability with Industry 
for replacement Is not adequate to 
compensate for the wear and tear and 
modernization. 

Jr1 respect of llcenslnll with faster 
disposals there have been good el'i'o", 
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made towards speedier development 
and encourallement of new industries. 
We have the assurance of the Minister 
that the present performanCe is being 
ImDroved upon. That shuws that the 
114,,, 'IeI' is very keen to see that new 

~  are established, employ-
ments are created more eoods are 
made available. pressures on prices 
are reduced, scarcitie. and hardships 
are removed. Well. that is all for the 
good. 

We have, Sir, the question of the 
development of ~  areas. What 
ure backward area&? After all they 
are not another pieces of land from 
other r>Janets. The only difficulties 
are there arC' no communications, no 
roads. no rails, no power. no training 
faciliti('s and such are the things 
whieh make the area backward. 

Now, what is needed is that we 
should try to improve the infra-struc-
ture. Go\'ernment should see that the 
pace of thi3 developnlC'nt is increased. 
GO\'ernllwnt has already identified the 
causes of backwardness. We should 
pro\'ide faci tities like rural electrifi-
cation. communication system, pro-
per ronds aud Droper transport system 
and all this will go a long way in 
substantially removing the backward-
ness of these ~  

I was recently in Irelnad. They 
provide 35 to 40 per cent of fixed 
assets ~  outright grant for develop-
ment of industries even When the 
industry is about 20 miles away from 
Dub, in. what they call is a backward 
area. They give this 35 to 40 per 
cent outright grant. In Shenan, Cork 
and most of Ireland for every emp-
loyee or perSOn that is employed new 
or any employment created, per per-
son 4000 ponds are given as outright 
grant. That is, either they give per 
employee 4,000 ponds or 35 to 40 per 
cent of the fixed assets as outright 
grant for the starting of the plant it-
self. Something of thnt kind can be 
done here also, because after all, these 
countries c,lo not belieVe in thl'<1Wing 
away cash for nothing. In our 
country unfortunately we do 
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not know whether we want to be fish 
or fowl. After all, this is a question 
of proper investigation, evaluation and 
implementation. Therefore, we should 
not have difficulty in assessing what 
exactly we should do about it. 

We have now before us the pros-
pects for 1973. I have also gone 
through the Approach to the Fifth 
Plan. We need not plan according 
to a particular system; we should be 
open to every system. We should view 
this from an absolutely impartial and 
objective point of view. When we 
talk about prOfitability, we should 
remember that this is dependent upon 
not only ~ ~  sales ~  
or plant efficiency or technological effi-
ciency but it is account of every as-
pect of the operational tt'chT'iques, 
that goes into industrial operatIOn, 
For faster and effi:ient growth and de-
velopment's in today's world We need 
not suf'ler hy experiments. Several verJr 
successful systems in dierent countries 
are open for our study. In this l'es-
pect I would strongly suggest the hon. 
Minister to take into account the best 
system by which we can ha\'e maxi-
mum tempo. 

Coming to prospect from 1973 on-
ward the biggest strumbling block 
would be power. In this respect I 
would suggest that the present sug-
gestion for importing diesel generating 
sets is unsuitable because it provides 
for a unit of energy at about a rupee. 
This is a high cost. Therefore, we 
should, go in for imports of large 
units not less than 200 to 300 MW. 
When the world has moved to over a 
million KW unit ratings for single 
shaft turbo sets and 750 KV in trans-
mission we should not operate with 
toys., We should not operate with 
ratings and voltage the cost of which 
tOday is high. So, when We g'0 in 
for power programme we should keep 
an open mind. I would personally 
request that ample power shon'd be 
provided at the earliest date because 
the Indian people want jobs and 
goods. They cannot wait for long. Peo-
ple are really itching for doing work. 
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The industry and people want to dis-
charge their obligation to the COWltry. 
Therefore, any diJJlculty that is there 
could paralyse the activity and ec0-
nomy. 

We have been blaming the weather 
and so forth. There are a few coun-
tries in the world like USSR, China 
and India which keep on blaming the 
weather. We should recognise that 
there is weather in U.S.A. Canada 
and West European countries. No-
thing like happens there. We ~  re-
cognise that two to Ibne States in 
India every years do suffer from 
floods, drought and so forth lind pro-
vision for these is made within our 
planning itself and, therefore. to 
blame after centuries of experience of 
weather would not be proper. 

There has been a certain difficulty 
regarding mass consumption of arti-
cles and inflation. In this respect if 
you go to identify which particu'ar 
item have resulted in shortagea-wile-
ther food or consumable items-we 
can identify them as fertiliser, insecti-
cides and power. If we take these 
things into account probably most of 
the items which have created present 
hardship and present unrest in the 
COWltry could have been avoided and 
we can still avoid by planning in a 
substantial manner. 

Regarding public sector compani", 
some of my Communist friends have 
been talking about scaling downwards 
the capacities of the steel plants. When 
we started the steel plants, we were 
told that the plants lIre new and pe0-
ple are being trained. Now we are 
saying that the steel plants require 
maintenance; they have become old; 
the capacities should be scaled down-
wards. What has happened to the 
Tata Steel and some other plants 
which are older than the public lec-
tor plants? This sort of talk il not 
helpful. Everybody knows that the 
steel production 18 hardly 8.2 mllllon 
tonnes this year agalnat the 1 q88 
production of 6.5 mlllion tonnes 
and that too aha with increase capa-
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elty. Therefore, my Communist 
friends who have ('ften be!'n t!llklng 
about the country being let down by 
private sector are well ~  to see 
that their Unions which operate in 
some of these steel plants and publlt 
sector are properly contro'led and the 
country's valuable ~  whi-:h are 
handled by labour are ml.de to deli-
ver the goods to full capacity. 

We must also recognise that even 
this 6.2 million tonnes do not represent 
production of all items. We have dis-
continued or reduced production of 
some sections and some categories of 
steel including steel for electrode mAk-
ing. In other words. fewer nnd hea-
vier sections arc made which really 
represent intcrmediate products. 
Therefore. to Ihal ext!'nt thE' steel 
plant production of ~  ~  is a-
manipulated EJ;oduction. We!' should not 
miss the poliit. Further the furnae!'es 
which we are loading heavily WOUld. 
as soon as the ~  ~  may be shut 
down for lining for a couple of months 
or so. The furnaces may not be 
operating for this period. Thnt being 
so. we cannot tnlk in a tall '11anner 
when this is going to aIYect next ye:lr's 
production also. Capacity utilization 
and profitability in public sector is a 
must for the country. 

Regarding the small scale sector. the 
Ministry has done its utmost in terms 
of credit, infra-structure, individual 
loans to technocrats and also Identi-
ftcation of areas for doing work. The 
Ministry must be congratulated on thP. 
excellent work that it has done in 
the small scale sector. We shOUld ~  
that this particular sector is further 
strengthened so that the technology 
that Is developing fa the small ICd 
sector will !lpread in wider areas. 

One of our bright spots is that this 
sector people can and would migrate; 
this is easier. Local people could go 
more easily to backward areas and to 
that extent, we have certain advanta-
ge •. 

One word regarding the ~  and 
technology. We should ICrutinlie the 
number of patents and the reglstra-
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tions made within the country in res-
pect of science and technology. If 
we evaluate the patents etc .. we can 
easily see that out of the patents re-
gistered In this country over 90 per 
aent are from the western countries 
and less than 10 per cent are from the' 
totalitarian countries. As to the de-
signs, none of the designs that arE' 
registE'red in this country comes from 
the totalitarian countries. 100 per cent 
are from the western countries. Even 
those countries which call themselves 
socialist and depending heavily on the 
western countries and our trying to 
obtain second-hand information or 
second-h and techn ology Is not ad-
visablf'. After all, propaganda is one 
thing; practical business is an-
other. What we should do is to trans-
late into effective production of goods 
envisaged in the technology develop-
ed. 

I have gone through the Report sub-
mittE'd hy thE' Ministry on scienC'e and 
te('hno:ogy. I could say that a lot of 
it has been that of armchair theorreti-
dans. We should not be deluded by 
this sort of thing. We should go for-
ward with purposeful aims an:! ob-
jectives which would result in the ad-
vantage of import substitution and self 
reliance and exports. After all, in the 
modern world. export demands are 
for the sophisticated good. 'Labour-
intensive' goods arE' there, but thl'Y 
have limitations. Therefore, the pro-
ducts of high technology should be 
increased. 

and Tech. 

through the laws and the ~  pro-
cesses which can straighten out 9~ 
things. 

SHRI K. S. eHA VDA (Patna): Mr. 
Chairman, Sir, the Ministry of Indus-
trial Development formulates the 
general industrial policy and i; res-
ponsible mainly for the promotion of 
industrialisation of the country. It is 
also administering the Industries (De-
velopment and Regulation) Act of 1951 
under which licences are granted. 

The Estimates Committee, in the 
27th report, have commented adversely 
on the delay in issuing industrial 
licences and have made suggeotions 
for streamlining the procedures ~  as 
to eliminate delays. Therefore, the 
Minister should see that the applica-
tions for licences are considered by 
the Licensing Committee expeditiously 
and minutes thereof are issued \nth· 
in ten days in ~  the MRTP ,lear-
ance is not necessary. 

Lastly, regarding speculation; there 
have been talks about it. Every time 
a drastic measure is suggested, it' Is 
said to stop or prevent spec111ation. 
We have the Forward Markets Com-
mis5ion. What is It doing? We have 
the Company Law B:lord. What is It 
doing? We have ben talking about 
fraudulent deals by Companies, about 
speculation, about concentration of 
economic power and so on. We have 
already the means to prevent 1111 these 
things. We have the necessary sticks 
with us. Why are they not opelM\ted? 
To this extent, the Ministry may be 
requested to take advantage of the 
means that Parliament has given it 

Certain guidelines have been issued 
for dilution of foreign equity. These a're 
general guidelines but there are indus-
tries which deserve special ~  
For example, in the drug, coca cola 
and cigarette industry foreign firms 
have made astronomical profits and 
assets. In today's Hindustan Times it 
Is reported that "75 foreign compan'ies 
including branches of foreign banks 
remitted during 1971-72 Rs. 8.54 cro-
res as profits to their base ~ 3 a b-
road." In the case of coca col1, thE 
paper says that "the Coca Cola Corpo-
ration had remitted to the USA Rs. 
60.57 lakhs as trading profits." In the 
drug industry, to name a few fil'.ns, 
such as Abbott Laboratories, Glaxo 
Laboratories and Pfizer, Ltd., with in-
significant initial investment from ab-
road, they havE' made fabulous profits 
which have bE'en repatriated to their 
own countries or utilised to build up 
huge assets in this country. Abbotts, 
with their initial capital investment 
of Rs. 1 lakh, have repatriated Rs. 
22.65 lakhs in 1970, and again R:. 22.65 
lakhs in 1971 as dividend, and have 
asset worth ;Its. 5 corres. In the same 
way Glaxo with an investment Of Rs. 
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1.5 lakhs lIave assets worth RI'. fJ8 
erores In the eountry. In the same 
way, Pfizer, Ltd., with an inveJtment 
of Rs. 5 lakhs, have assets worth Ra. 
52 crores In the country. Thu., by 
allowing American ftrms to malt'! fabu· 
lous proftts, the Government has in-
directly supported the Viet Naro war 
to that extent Secondly, our country 
has lost valuable foreign ~  

Thirdly .our e<.nsUmers have ~  drugs 
at higb pri=es. The Pftzers h;1\'e with 
impunity Indulged in unauthorised 
production to the detriment of our 
national ~  The tot:l1 ~  in-
curred by IDPL. a public sector under-

~  upu» ~  March 1972 wa! Ra. 
34.56 crores, which is more than the 
initial pai<:l·up capital of Rs. 'n !)() cro· 
res as on that day. Therl'f'lT'!. the 
Minister should bear in mind that the 
foreign ftnns are the root cause at 
the present plight of IDPL ,1m! thr:y 
should __ that the ~  o! the 
foreil" firms are properly ebecla!d 
and eontrolled and positive ~3  

are adopted to enable the ~ firmI 
both pub:i;: and private tn ~  up. 
It is surprisinc that the OGTD have 
indirectly encocraged the unallthonaed 
production of these ftrms by allowiDI 
imports of raw materials and inter-
mediates ~  on their unauthorised 
productiOl'l a .. d not on the Iiceos'!d ca-
pacity. Another disquieting feature is 
that 80me of the senior officer. of the 
Ministry of Indu.trial Development 
after retirement bave jolnei foreign 
firms. With their contact and 1Dftu-
ence. ~  mana.e to secure for the 
foreign ftrms what they require? 

lind Tech. 

should keep a check and in no cir-
cumstances aUow the extension of the 
period of foreign collaboration. Also, 
there shOUld not be repetitive purchase 
of foreign eollaboratlon. U one party 
has secured it, the other party should' 
not be allowed to purchase the same 
from some other source. 

There are complaints In some quar-
ters that the summaries prepared by 
the licensing committee do not explain 
the cases fully and properly and 
sometimes material facts are suppre'l. 
sed by the concerned ministries fClr 
n!8sons b!'sl known to them. The 
Chairman of the licensing committee 
should in important cases call fOl' 
relevant files and satisfy himself thnt 
the ~  have been tully and ;Jroper-
I,. prepar!'d. In tbe ('as(' of crUCial 
sectors like drugs, if applir'at!o!ls 
come tr:lm foreign firms. publicity 
should be given to tbat beforl' Itrant-
iDg industrial licences so that the 
,eneral public will have an oppor-
tunity either to make sug'estions or 
to lod,e complaints. Tbia will ensure 
that foreign ftrma with inftue-nce and 
resource. do not secure any undue 
favour. In particular, In dru, and 
cigarette industry, flrrnJ with more 
than 26 per ceDt foreign equity should 
not be allowed any further formula-
Uon 01 manufacturin, capaCity In the 
ntth Plan: it should be reserved ex-
cluaively for Indian particlpaUoo. 

Here J would like to make one 
suggestion. A Committee of Memberl 
of Parliament shOUld be appointed to 
10 Into delan in Ucenlln, and in 
iuuin, ietten of Intent. It Ibould alIo ,0 Into the complaJDt that a raw dell 
is being ,Iven to new entrepreneun ID 
the small and medium scale sector. 

Foreign collaboraUon I. still beIDa 
allowed In certain industries where 
Indigenous technieal knowhow is 
available. Thecanical knowhow pur-
chased by us is not fully utililled and 
further developed and improved and 
perfected in this country, For exam-
ple, in Japan, they have imDrovecl aD 
the technical knowhow they purc:hu-
ed about maldng watches and thm 
watches are now better than Swlu 
watches. But we have not developed 
like that. Tberetore, Government 

Flna!I,.. In order to ensure that the 
growth of Indian Industry I. In the 
rtcbt directiOn and of a right type, 
,overnment should not lI8ue any 1'ur-
ther COB expansion and talk force 
Ucencea without advertising Just 1Orl! 
capital ,oods application and with-
drdw Immediately all the blanket per-
mits l .. ued tor manutacturlnc the 
drulL 
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SHRI S. R. DAMAN! (Sholapur): 
Mr. Chairman, Sir, I rise to support 
the demands of the Ministry of Indus-
trial Development and Science Rnd 
Technology. Every year, we get an 
opportunity to draw the attention of 
the hon. Minister to the slow growth 
rate Of industrial production. We also-
draw the attention of the Minister to 
the neglect of the backward areas, as 
far as setting up of new industries is 
concerned. We also request the Gov-
ernment to cut down the delay in the 
granting of licences and we also urge-
them that more employment oppor-
tunities should be created by setting 
up new industries. The hon. Minister 
takes note of all our points and assures 
us that every ellort will l:e made to 
achieve these th;ngs. But. at the end 
of the year, we do not find much im-
provement. This has become a little 
annoying. More efforts should be 
made to chieve theSe things. 

Firstly, I would like to say two 
things. I am happy that this Yenr, 
industrial production has gone UP by 
7 per cent. But, if we see minutely, 
we find that only in the textile in-
dustry, and in certain other industries. 
production has gone up by 9.6 per 
cent. As against this, there is a big 
drop of 35 per cent iin the miscellane-
ous industries sector. This has eaten 
away all the increase in production In 
the textile and other industries, and 
has left us with 7 per cent increase. 
If you take the average of 4 years of 
the Fourth Five Year Plan, it is 3.t 
per cent as against our plan target of 
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10 per cent, which is one-third of the I 
target fixed ~  the Plannin!( Commis-
sion. I would also like to say that 
whatever increase has taken place, as 
is reflected this year, is not due to the 
setting UP of new, industries; but, it is 
due to the better utilisation of idle 
capacity. especially in the textile 
eoming up. This is also a matter 
which requires careful attention and 
industry. But new industries are not 
examination. 

At the same time I would like to say 
that the Ministry have taken many 
actions to achie\'e the target of In-
ereasing producllon, of developing 
backward areas, of cuttinJ! down the 
delay in j(rantin/( licences. but if we 
examine those actions taken, it looks 
as though no proper and positive 
actions are bein,g taken. All the 
plans are full of if,;' and ':"uts·. That 
means. the same thIn/( continues, the 
same delay continue,; there is no im-
provement. 

I would hke to draw attention to 
two or three !Ilstances and would like 
the Minister to mention, while reply-
ing. what are the effects of notifica-
tions, clarifications and simplifications 
that the :\Iinistry pro\'ided. 

In July. 1970, there was the facility 
olTered to diversify industrial produc-
tion upto 25 per cent of the licensed 
capacity without seeking further 
licences. :\1ay I know from the hon. 
Minister how many companies took 
advantage of this facility and how 
production ha;; increased 011 account 
of that' 

Then. they had also said that ex-
pansion proposals upto Rs. 1 crore 

would not require ally permission. I 
would like to know whether this ex-
emption benefited production and if 
so, to what extent and in particular 
in which industry. I would like the 
hon. Minister to clarify this In his 
reply. 

Then, the Ministry took one very 
:bold decision that U'pto Rs. 1 erore, 

setting up of Bny industry anywhere 
would not require any licence. There 
was also the concession that upto 10 
per cent of the Investment, they would 
be allClWed to import plant and ma-
chinery. Two years have passed. I 
would like to know from the hon. 
Minister haw many new industries 
have been set up by small I'nlre-
preneurs, how many new entrepre-
neurs have taken advantage of this 
fat"ility. (Interruptions) Oftlcers [ore 
just taking the powers, but they are 
not really helping small entreprene:Jr •. 

Then, Sir, in order to encourage 
higher industrial production in im-
portant industries, Government decid-
ed in January, 1972 to acord approval 
for additional manufacturing capacity 
upto 100 per cent of existing ~  

without the formality of an industnnl 
licence, provided such prcposal does 
1I0t involve import of ('apital foons. 
The number of Industries ('overed by 
this was 54, and later on 11 more were 
added to the list. I would like to know 
how many applications the Task Force 
have processed and haw many t'om-
panles have gone into expansion and 
the reason for the shortfall. I want 
to know th£> report of the Task Force 
In this connection. These are vital 
things Which, I think, the hon. Minis-
ter. while replying, will explain. 

Unfortunately, this year the countrY 
is facing a severe power famine 
throughout the country. The power 
cut varies from 15 to 75 per ~ and 
the reason given is the failure of tbe 
monsoon. I can understand that as 
the monsoon has failed, the h..vdro-
electric power generation will be 
a/lected. But what about the thermal 
power stations? On making lndustrlt·s. 
it has come to my notice that in mllny 
cases we are not getting the rlJlht 
type of coal for the thermal plants. 
Some say that we are not getting conI 
supplies properly and, therefore, we 
are running 50 per cent of the capa-
city. Some say that our maintenance 
is ver" poor and that the Government 
has not released funds to replace the 
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old parts and. therefore. our equip-
ment is not being utilised to its full 
capacity. 

This power cut is going to affect our 
industrial production in the current 
year to a greater extent. This lower 
production is very harmful. Employ-
ment opportunities cannot be increas-
ed. production cannot be increased 
and that adds to be cOst because if 
production is less. naturally the cost 
goes up. These are the things which 
are going to affect our economy to a 
great extent. I am an optimist, I 
am not a pessimist and I think the 
hon. Minister will bilk into these 
things. 

After all. once an entrepreneur Is 
fortunate enough to get the licence 
after crossing numerous hurdles and 
abnormal delays. then his application 
goe'S to the financial institutions 11ke 
lDB. IFC or some others and they take 
from six months to one year to 
scrutinise his proposal very minutely. 
That means a further delay. In this 
\\'ay. it takes a mllllmum of three 
YE'ars to get a licence and to start 
production and by that time, the prices 
of some of the plant and machinery 
which arc going to be imported will 
increase and the old quotations be-
COme outdated and the party again 
has to go ba(,k to the Government with 
amendments and other things. In this 
way, the vicious circle goes on and 
that is causing delay and that is the 
reason our industrial production is not 
picking up and new industries are not 
coming up. Unless drastic action is 
taken it is difficult to solve the pro-
blem. 

At present We are short of steel, we 
are short of fertilisers. we are short 
of cement and many other items. We 
have to import steel, we have to import 
fertilisers and We have to import many 
other things which costs us Rs. 500 
crores. While on this subject, recent-
ly a British Trade Delegation viSited 
India and they met us and they. met 
Dur Minister and they met our entre-

preneurs and after our discussions. 
what they 58Y-I will quote what they 
say-they were led by Mr. Noel J. 
Burne: 

"Why go to India for collaboration 
or joint ventures in the industrial 
field when there are easier places 
elsewhere in the world." 

Because the impression was that India 
is a difficult place to do business and 
with its whole set of regulations and 
rule which are so complex. 

Se<:ondly. what he says is: 

"While he could fully appreCiate 
the reasons behind the controls and 
restrictions. 'I am alarmed at the 
delays and difficulties entailed in 
their implementation. Unless some-
thing is done ~  to cut the 
delays and simplify the prOced11res, 
India is going to strangle hersel!. I 
am quite serious'." 

This is what he said. These are the 
views of one who is an expert. These 
are not views which can be brushed 
aside in a light-hearted manner. They 
are willing to help us. But on account 
of procedural delav all these things 
take place and' they find that it is 
difficult for us to meet their require-
ments. The han. Minister ~ a dynamic 
person and I request him to see that 
these procedural delays are brought 
down. He should see that ~ are 
granted as fast as possible. Unless we 
take all these steps it will not be 
possible for Industrial production to 
improve substantially. 

There is a backlog from the Fourth 
Five Year Plan. Instead of 10 per cent 
increase which we thought. the actual 
increase is only 3 per cent. In the 
fifth five-year plan there will definite-
ly be a target of 10 per cent; we have 
tu achieve that and also the backlog. 
So from now onwards e/fective actIOn 
and drastic action should be taken up 
so that we can fulfill ~  targets. 
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In the report of the Ministry tor 
1971-72 it is stated that 219 backward 
districts have been selected and con-
cessions and incentives are granted to 
entrepreneurs Who are wiIIin& to set 
up indUstries in such areas. But un-
leSs we ha\'e the proper intra-struc-
ture, what is the use of all these 
things" If there is no commUnication. 
if the re is no proper transport etc. 
how can industry be set up there'! 
See what happen,; in Bhopal, the 
capital of Madhya Pradesh. If SOme-
OOdy wants to make a trunk call, tbere 
is no hope for an ordinary call to 
materialise; urgent call has per ~  
chance and one can talk only by book-
:ng a lightning call. Othern'ise he is 
not ab!p to get the trunk call to 
Bhopa!. In the absence of these 
normn! [nciliti!'s how can industries 
come up' Anr] :1U.\· can backward 
are,:, c!c\'elop' So. theSe are all 
matters which the h·m. :\tinister must 
b0k into. He should see that con-
f'entration of industries does not take 
place around big ["ities only. There 
should be dispersal of industries and 
there should be faster rate Of indus-
tria! growth. He should cut down all 
delays which hamper development, all 
delays in respect of Ilrant of licences. 
so that we may be able to achieve our 
desired targets. With theSe words I 
support the Budget. 

SHRI INDER J. MALHOTRA 
(Jammu J: I rise to support the De-
mands for Grants of the Ministry of 
Industrial Development. I would also 
like to associate myself with my 
colleague Shri Desai and others, who 
have very rightly congratulated the 
hon. Minister cfpccially [or develop-
ment o[ small-scale industries. Sir, 
we are In the midst of a revolutionary 
campaign to develop our country eco-
nomically. We have also given a 
pledge to the people ot this country 
to regenerate the rural economy and 
provide employment opportunities in 
the rural areas. Very rightly, the 
Ministry has been laying emphasis for 
the development Of small-&ca1e indus-
tries especially in the rural are ... 

Sir, from the Report I find that about 
33,000 industrial units were provided 
wi th financial and other asaiaiallce 
during the year under report. I only 
wish to make this point and draw the 
attelltion of the hon. Minister to this 
aspect that If required, mOre such 
units should be set up in the rural 
areas and more financial and techni-
cal know-h:lw facilities should be made 
available to those people who would 
like to set up small-scale industries 
for seIr-employment purposes. 

Now, Sir, while I am talking. about 
the small-scale industries I would also 
like to made a particular reference to 
one agro-based industry known as 
sericulture or. we may call it the silk 
industry. Recently the subject has 
come under the kind care of the hon. 
Minister and I am very glarl that the 
Central Government has rightly given 
this subject the importance that It 
deserves eluring the last few ~  It 
is true ~  our ('ountr\' is IIl"ky tf) 
have all the [our kinds 01 silk being 
produced in this country, namely. 
Mullberrv. Tussre, Erl and Muga. ~ 
are also' fortunate in a way that In 

~  part, of thp ('ountrv climate 
and other conditions are favourable 
for the production of all these kinds of 
silk. While we have developed Mull-
berry silk to a large extent In Mysore 
we are· aVo lucky to [le·.·"lo!, thC' same 
In the State o[ J. & K. This Is such an 
industry that In the rural areas with 
a minimum amount of investment we 
can create employment [or millions of 
people I would like to ~  it-
that i' we like to Invest Rs. 10 crore 
and set up a textile mill in any rural 
part Of this country we may not be 
able to generate employment for more 
than one thousand to two thousand 
people. If we invest Rs· 5 c!'Ore In 
this Industry we will be able to gene-
rate employment for lskhs of prople 
In the rura' areas. That is why I 
would like to lay a gl"eat stress fOT 

the development of serlculture and' 
silk Industry In this CQuhtry. 

I would also like to mention antlther 
point From 1958 our exports ot ~ 
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were only worth about Rs. 40 lakhs 
whereas during this period we have 
stabilised our exports at Rs. 8 crores. 
But there is a great potential to in-
crease exPOrt not ~  of silk fabrics 
bllt also of the raw silk yarn which is 
being produced in this country. 
Taking into consideration the ;nterna-
tional market conditions at present. 
the prices of silk have gone very high 
and the ('ountry like Japan has deve-
loped this silk industry in a country 
like South Korea and Japan is import-
ing raw silk from South Korea. This 
is a gOlden opportunity for Us to in-
trodu('e ('ur raw silk in the int.!r-
national market. Recently there has 
been a favourable demand. Why I 
am trying to make these points is 
because this industry is employment-
oriE'nted and with the least amount of 
in\'E'stment we can provide employ-
ment to lakhs and lakhs of people. 

Now. a word about tussre silk. 
would like to sound a word of (· .. ution 
since ~  come irom the traditional 
tussre silk producing area that if the 
people of traditionally tussre produc-
ing States are not concerned about the 

. development of their own tussre. a 
new type of tussre silk will take over 
these areas ahd the silk will be deve-
loped on ~  trees which lie in abem-
dance in the Himalayan region. 

I am glad that this development has 
taken place in our couhtry still at 
present we are in nO may equal to 
China. China has captured 90 per cent 
of the tussre market in the interna-
tional market. If we are able to in-
vest a few erores of rupees for deve-
lopment of this new type of tusare silk 
In our country we should be in a posi-
tion to favourably compete with China 
In the International market both from 
quantity. quality and price points of 
view. 

Therefore, I would request the h:;n. 
Minister to pay his personal attention 
for the development of this industry 
sO that lakhs and lakhs of people of 
this country can be benefited. 

92 L.S.-I2. 

I would like to say a few wordS 
~  ~ development of backward 

areas of our country. It is true that 
certain districts in certain States ~ 

been categorised as industrially back-
ward areas. I would plead with the 
Minister that my State of Jammu and 
Kashmir compared to many other 
States is still industrially very back-
ward. Here again I would like to lay 
more emphasis on the development of 
small scale industries in the rural 
areas rather than giving us one big 
mill which will not be of much ber.e-
fit to us. 

Apart from this, in my State, 
handicrafts production is an important 
industry. These are export-oriented 
items ~ valuable foreign ex-
change. At the same time. the State 
Gove:nment is not in a position to 
give in a big way financial help to 
these handicraft producers. weavers 
and others. Therefore. I would plead 
with Government that special atten-
tion should be giveh and additional 
funds allotted to the State for the 
development of the handicrafts in-
dustry. 

SHRI MANORANJAN HAZRA 
(Arambagh): While discussing the 
demands of the Ministry in respect of 
science and technology. I should S3Y 
that we have an ~  and eter-
nal resourCe in the shape of land. So 
far as my knowledge goes, science and 
technology has not been applied to this 
eternal resource. Lands are ~  in 
the handS of zamindars and the kulak 
class. Everyday we hear about ceil-
ings on the radio and read about them 
in bahner headlines in newsp.lpers. 
But I do n:>t find in this report any 
technological assuranCe In respect of 
river control. There is no bold pro-
gramme ih respect of power and .irri-
gation, fertiliser and insectiCides. 
Everywhere there is W:k of produC-
tion by the non-application of science 
and techno1ogy. 
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In the industrial IPhere, we see that 
Government do not want the c<HIpera-
tion Of our scientists aDd enarineers. 
On the contrary, they depend upon 
!oreiIn technolOSist. and .dentists. I 
fail to understand while thousands of 
our scientist. and engineers are un-
employed-at such a time. what Is the 
justification for Government to im-
port them from abroad? 

Day before yesterday, the Minister 
said in Calcutta that "We could not 
develop agricultUre with modern 
~  and technology without In-
creasing our targets in the field of in-
dt:stry. May I ask him why he is not 
gh'ing consideration to ~ It is 
said in the report that ~  will gi ve 
assistanCe to research institutio:ls by 
way of financial grants. I ''\'e!c-:lme 
it but at the same time. I warn the 
Government that in this way the big 
houses will take advantage of it. 

I do not want to go into detailS 
because I have no time. I have com-
posed a poem about this and I 'WI·iIl 
read it in this House. 

"We see the jobless scientist's face 
Think of our enelneer's case: 
Having nO means of livelihood 
They sell their blood only for food. 

We do not depend upon our men 
Simply we respect foreigners' 

brain. 

Only to know the real know-hOW 
From the exchequer live milch-

cow. 
Think about our oceanolJ"apby 
Or to learn to read photography 

Our Minister depend. upon France 
and Dutch 

Because he likes to go in tbelr 
clutch. 

And hence you eat, drink and be 
merry 

With the delictoul champagne and 
8berry. 

When the 
Moon 

They are 
dhoon. 

man is ,oine to the 

lignin, the Iadira 

It's a tra,edy-and it's a comedy 
But where lies the remedy?, 

Sir. I beg apolocy 
This Is our science and this is 

technoloeY. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Sir, I wish to support 
the demands Of the Ministry a! l:1dus-
trial Development and Science and 
Tet'hr:ol'l;;;"" The growth rate of 7.3 
per cent during the last nine months is 
not a mean achievement. May1)e In 
whatever fields, if there Is increased 

~  it is welcome when a 
shortage is prevailing in 'he entire 
ec-onc mic life of the country. 

I ~  to refer to what Mr. Pai. the 
\Iin'slf'r of Heavy Industry. has him-
self said perhaps two days ago. He 
said that despite the recent measures 
taken by the Goverrment to allow 
capacity utilisation In Indultrles, a 
very large number of Industrialists 
were not particularly interested in 
removing tlfe ~  situation. By 
the "present situation" he means the 
situation of sh:n-tage. He has further 
said that the shortage In the econc>mY 
as at today was the biggest social 
evil and we will never be able to 
succes.fully implement our aIItl-mono-
polist and pro-people pOlicies unless 
the shortage lituatlon ends and the 
Bhortqe psychosis disappears. I think 
this II the big,est challellle which the 
Ministry of Industrial Dt>Vf'lopment 
has accepted and we win have to lind 
ways and means to solve it. 

Here, r would just like to bring to 
the n,tlce Of the hon. Minister who 
want. to devote hll whole attention to 
the development of 'Indugrtel In tht. 
country and, 10 far as the shortage II 
concerned, to remove the shortage and 
detlctencles in the dlft'eretlt sectors of 



325 D.G. Min. of CHAITRA 12, 1895 (SAKA) Ind. Dev. " Deptt. of Sc. 326 
and Tech. 

industrial production. I would just 
like to put this point before the hon. 
Minister. 

Take the caSe of the various sectors 
Of production in industrial field. 
The,re is the public sector where we 
have invested nearly Rs. 4.000 crores, 
and the private sector where we have 
in ves\eJ nearly Rs. 2.500 crores or 
Ro. :',!,:o crores. The question is, we 
are thinking of having a third sector 
which is called the joint sector. But 
I would like to ht;mbly submit to the 
hon. Minister or.e thing. I hope there 
can be only two sectors of the econo-
my; that is the public and the private 

~  If you want to cali the other 
sector as the joint sector. call the 
entire private sector a joir.t sector. 

15.44 hn. 

: MH. Dr.PVTY-SPEAKER in the Chair] 

It is because. if you analyse the 
capital structure of the thousa.1ds of 
private cO::lpanies in this ~  you 
will hnd Oil£: tiling. You will find 
that ~  to the extent of 75 per cent 
today. its capit,,1 structure is com-
posed of asssi,la!1"e frail I dlher the 
Government or the public sec lor let.d-
ing instltutbns. Therefore. what I 
would submit to the hon. Minister is 
this. Instead of thinking of a ki!1d of 
new joint sector. why not, again as 
Mr. Pai has pointed out. think of all 
the maj Jr projects where they a!'e 
financed either directly by the Gov-
ernment or through the financing insti-
tut!ons which are under public con-
t rol as joint sector" It was not, there-
fore, understood what innovativeness, 
had in fact survived In the concept of 
the joint sector. I think he has voiced 
the ~  of many hon. members in 

~ House and of the people outside. 
Instead of again trying to frame rules 
and regulations and norms and /',u'de-
lines etc. for the joint sector and 
putting the public sector finances 
under the control of the private sector. 
should we not think of only' havi'lg a 
public sector controlling the command-
Ing heights and tum the private se!tor 

into public sector by having 75 per 
cent of their finances from either the 
GO:lVernment or from the public sector? 
I think that would be a more rational 
way of doing it. To my mind it ap-
pears that in this idea of new joint 
sector. p:.;blic sector investment is 
going to play the second fiddle. When. 
We have a credit control of Rs. 10.000 
creres, should we not give a direction. 
to the economic growth of this cJuntry? 

You find from the Ministry'S annual 
report that the production has gone 
up !cy 7.J per cen:. but in what in-
dustries'! It has gone up in tex-
.iies and polystci' fi;'res. When 
Gandl'i..!i wanted all the people to 
wear khadi, I think he was the biggest 
SOda list because he wanted that item 
0: 1:._ S consumption in the coun-
try t , be produced in a manner which 
\\ "JILl 1,.'_._ m1ulOns of peo;;.Je to earn 
their likelihood. I hope the Industrial 
Development Ministry, with its dyna-
mic approach and such muijifarious 
programmes, Wlll try to see that the 
eCJnomic growth will be in the ~  

direction. By all means let the pro-
duction of polyster, lipsticks etc. go. 
up. but our present need is to increase 
our production in heavy industries. 
capital goods industries. food. raw 
materials tor ~  which we are 
spending Rs. 1700 crores etc. So. we 
have to dC\'ise a kind af rationale so 
far as economic growth is concerned_ 
I am sure the Minister is seized of this 
matter, because he has expressed him-
self in seminars. meetings and in this 
House also so far as this aspect is 
concerned. 

Today I wish to confir:e myself tJ' 
the foreign private sector in this coun-
try. One is amazed at the degree of 
contrOl that the foreign capital has in 
\'arious important industries in this-
country even after 25 years of free-
dom. The extent Of foreign control is 
97 per cent in petroleum. 93 ~  cent. 
in rubber factories, 90 per cent in 
match industry, 89 per cent in jute. 
86 per cent in tea etc. I have left out 
hundreds of those industries where the 
control Is 'between 35 to 60 per cent. 
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I have taken only thoSe industries 
where it is the hiahest. In 1968-69. 
the foreign private companies had a 
profit of as. 13 crores and a dividend 
of Rs. 2:1.5 crores. It has been calcu-
lated that in a year their profit and 
dividend have cone up to Rs. 135 
crores. It has beeD said on the floor 
of the House-if I am wrong, the 

~  may correct me-that the 
foreign private companies are repa-
triating about Rs. 300 CNres annually 
by way of dh"dend. profits, ~  
and know-how. One of our declared 
national objectives Is to achieve self-
reli3nce in as short a time as possible. 
In our battle for self-reliance. this 
drain of as. 300 crores annually is not 
quite fitting and it should be thorough-
ly looked into. 

I was looking into the number of 
foreign private companies. The num-
ber was 541 in 1971-72. In addition 
there ~  Indian subsidiaries of 
foreign companies. in which majority 
share ca-'ital is held;')" a foreign 
bod:v corporate. There were 218 cuch 
subsidiaries as on 31st March. 1971. 
The number of compaines with 100 
per cent foreign capital participation 
is 92. Those ",i'h les.' than 100 per 
cent foreign capital praticipation is 
126. making a total of 218. ~  ar!' 
Indian subsidiaries of foreign mono-
poly private capital with the largest 

~ of holding. To mer.tion only 
a few. Pfizer Ltd .. Assam Match Co. 
Ltd., Atlas Capco Ltd., Anglo ~ 
Drug Co., Ciba of India Ltd., Fabre-
Leuba & Co .. All India Tobacco Ltd., 
Aluminium ~  Ltd., Glaxo. 
Colgate, Shalimar Paints, Indian Tyre 
& Rubber and so on. The amount 
of foreign private monopoly capital 
in Indian subsidiaries is so great. 

So far al manufacture of cOlllTletks 
il concerned, YOU will be sUrPrised to 
know !here are ten foreign com-
ponies. namely. COillate, Palmolive, 
Ciba of India, Hindustan Lever. Col-
man, Bechham and ao on. I do not 
know whether CCll1letics are 10 Ul-
~  needed In thb country at thi, 

time that we should have ten foreign: 
companies manufac:turinc tbem. 

The. value of the total asse!s at 
foreign companies during the year 
1970-71 was Rs. 1,41:18.6 crore3 and 
t he highest net return is of Union 
Carbide of 22 per cent, closely follow-
l"Q by Colgate. But in their UWD. 
h ~ land of USA or UK th"y get 
on ly a return of ';" to 9 per (:Io:nt. 
The e companies have admWed that 
Ind:a is one of thOSe ~  wher" 
they get the highest relllTn on their 
c lpi:al investment. 

So:ne of ~  hon. ~ have said 
that Government have tpstricted 
licensing. I do not agree wi:h them. 
What I find is 1 hat Government have 
liberalised licensing. Even those in-
dustrial houses which clandestinely 
increased their ca;cacity al,d which 
were not granted by the Government 
have been regulari"ed la,t year. 
Therefore ,me cannot ~  the hon. 
.\lh,,,tPf :h .. t hI' ha, not helped th" 
pTJvate sector indu<tries to increase 
production Eut while trying to 
acr,i"\'!' ~  production. we 
haw' to sec that foreign PI ivate 
monopoly capit •• 1 " net "lIo',H'd (0 
have its link, with I::di.tn m"Dop·I., 
capital. I think (he ti;:le ~  ("nme 
when we have to se" that the tie up 
between foreign and Jndlan private 
mO:1opoly capital Should n'lt be a!low-
pd. I was happy thc other day. to 
hear the hon. ~  sayir.r in this 

~  that meaSllres are being ad-
npted ~  the G')\'('rnmc"t to regulate 
control a:1d to restrrct ~  by 
foreign private rnon'lpol.v c;rpital. We 
want to be enlightencd by the hrn. 
Minister as to what steps are being 
take:l to reaulate remittances by 
foreign monopoly capital, because that 
is the biggest outfiow of c .. pital from 
thil country. 

The han. Minister has stated that 
l'!uidelines are being given for diver-
si"n of foreign equity In forelsrn 
private monOJloly industries In this 
country. I would like to know to 
what extent we have proceeded In this 
direction. Then, what haR happened 
to the· LiceIIsiD, Enqull'7 ~  
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which wm; appointed two or years ago 
to look into licences issued to mono-
po! y houses. How many industrial 
hou'!:e, have they covered? We were 
told that they have gone into 3,000 
flIes. Has the scope of the enquir:r 
\x><>n enlarged? We would also like to 
know what aetion they have taken 
in this direction. 

With these words. I support the 
Demands for Grants of this Ministry. 

Ill) ~ ~  ~  : 

~~ lfim-, il ~ ~~ 
~ lift Jftll't ~ m;r ~ ~ 

~ * JfTlf;" 'f1J ~ 7lf'fT ~  
~  

~ ~ it:rf.Rfcrit ~ 'liT 

~ ~  -q;1i ;;Jr.;.m1 ~ f.I; ~ 

~ ~  ~ ~  ~ 1 

~ ~ if g'trT ~ ~ * ;;ftIif 
~ ~  it orr ll><: m f.I; q*:;f 

f.!;q ~ it ~  <m ~ ~  1ft 
~ ~ ~ <mflf<'r "'T lj·H 

~ 'Pn 1 ~ !fJ:;r;';] ;r ~ '3t:ilf 

~ '1ft ~  !flIT 'IT f'" ~  .r; 
~~~ ~ ~  

'" ~  ~  '1 ~ ~ ~ 1~  ~ 
tft' ~ f.I;ln !fliT f<f; ~ '3'<IT'T 

..;r ~ it 'IT IIDlTW ~ -  

~  ~ 1 ~  ~ !ffif 'fit 
tft' ~~  ~  !flfT 1 

if ~  ~  ~  ~ if 195i-58 

it ~ 1  .m lli', ~  ~  <f'fi '3''' 

~ ~  ~ 1 '11ft ~  orr Wfi"T I 

~ f.Fit. n if ~ ~ 1 ~ ~ • 
~  ~ ;f,. 'Ii, m Cf\! ~ 

Court (Adj. Motn.) 

¥it ~ ~  mo:r. ~~ * <:'T ~ 

~ if ~  m- ~  

;:nlIm ~ ~  'Pn, m lIT m 
~~ ~ ~ ~  'IT ~ i;f'l' ~ 

~ (f ~ 'r<f;;;f '4t ~  a'r ~  ~  

~ If,ii * ~ if '3'If If.T GTT(f 

<for m 1;rCl'l{ ~  ~  ~ I ~ 

<f'fi ~  f;:ffi if qfTq?\'f '11ft s1fT ~ I 

tt'nr 'Iii GTgo:l" ir q-mrflJ"r. ~  ~  

m it ~ 'TTR"fu'ltir;r <ir GTTiJ vrU. 
+mf ~ If'{ ~ ~ - '3'If 1~ q-If<'r ~ 

f.r.:rr ;;m'fT ~ I 

q-nr a'r qi[ ~ q-r !flIT t fit; 

~ ir ~ ~ cri.r QlfaftlQ"i1 ~ 

~ f;;m. ~ ~ If'f Cf;t:;i ~ 

~ ~  ~ ~ ~  if; ~ 1  

~ ~ <tiT 'fi:;i ~ ~ 1  if ~ ~  I 

~ lilfT<'r if itm rn ir ~ ~  

~ O'lfm ~  ~  1 

MR. DEPUTY -SPEAKER: You can 
continue later. 

16 hrs, 

MOTION FOR ADJOURNMENT-
contd. 

REPORTED STATEMENT OF ATTORNEY 
GENERAL BEFORE SUPREME COURT ABOUT 
AMENDING M.UNTENANCE OF IN'l'EtlNAL 

SECURITY ACT 

MK. DEPUTY-SPEAKER: Bdon 
. call u):'On Shri Jyotirmoy Bosu to 
Imtlate discussion on the ~  
ment motion, I would like to make 
one or two observations. Under :he 
extra-ordinary circumstances of thE" 
case and -in the form in which the 
adJournmeRt motion 'has been admit-
ted, I do not know how ~  to' 
the Supreme Court 'Can be avoided" 
Nevertheless, I would like to ~ 


